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Mr. Depaty-Speaken The question 
i s :

Pages 5 and 5—
omit lines 34 and 35, and 1 and 2 

respectively.
The motion was negatived.

Mr. Deputy-Speaker: The question 
is :

“That clause 12 stand part of 
the Bill ”

The motion was adopted. 
Clause 12 was added to the BilL

Clauses 13 and 14 were added to the 
Bill.

Clanse 15.— (Provision of Section 
18 etc.)

Pandit Thakar Das Bhargava:
I beg to move:

Page 5, line 32—
after “all appeals” insert:

“pending at end”.
1 gave my reasons yesterday, I do 

not want to repeat them. If the hon. 
Minister has not been impressed by 
those reasons, I do not think he 
will be impressed by any reasons 
that I may advance now. I place my 
amendment for the acceptance of the 
hon. Minister and the acceptance of 
the House. So far as my reasons 
for the same are concerned, I do not 
want to add anything.

Shri Mehr Chand Khaima: I gave 
my reply yesterday. Sir.

Mr. Depaty-Speaker: The question 
is:

Page 5, line 32— 
nfter *"all appeals” insi^:

“pending at end”.
The motion was negatived...

Mr. Dcpnty-Speaker; The question
i#^ . ■

‘That clause 15 stand part of 
the Bill.”

The m otion was adopted.

Clause 15 was added to the BilL

Clause 16 was added to the Bill,

Clause 1, the Enacting Formula and 
the Title were added to the BilL

Shii Mehr Chand Khanna: I beg
to move:

“That the BiU be passed.”
Mr. D^puty-Speaker: The question

is:
“That the Bill be passed.”

The motion was adopted.

DISPLACED PERSONS (COMPEN
SATION AND REHABILITATION) 

AMENDMENT BILL
Mr. Deputy-Speaker: Before we

take up the next Bill I want to point 
out that we have already overdrawn 
our time by about two hours and 
fifteen minutes. Now we should 
make an attempt to see that the BiU 
is finished by three o’clock when we 
take up the discussion over the rail
way disaster.

The Minister of RehabiUtation (Shri 
Mehr Chand Khanna): Sir, I beg to 
move:

'That the Bill to am«nd the 
Displaced Persons (Compensation 
and Rehabilitation) Act, 1954, 
be taken into consideration.”
I have already explained the 

reasons for which it was necessary 
to amend the Administration o f  
Evacuee Property Act, 19M. Some 
of the amendments in that Act have 
necessitated consequential amend
ments to the Displaced Persons 
(Compensation and Rehabilitation) 
Act, 1954, also. Firstly, in certain 
cases evacuee properties, which are 
restorable imder provisions of Ad
ministration of Evacuee Property 
Act, have already been acquired and 
allotted to displaced persons. In 
some cases, it may not be expedient 
or practicable to restore the whole 
or any part of such original pro
perty. Therefore, it is necessary that 
some provision should be made to



1155 Persons 27 NOVKMBEB 1956 (Compensation and
Rehabilitation)
Amendment Bill

1156

give alternative property or cash 
compensation to the evacuee owner; 
hence the addition of section 20(A), 
which will enable us to do so.

Secondly, as mentioned already, 
some doubts had been cast on the 
powers of the Custodians to recover 
certain types of dues imder section 
48 of the Administration of Evacuee 
Property Act. Section 21 of the Dis
placed Persons (Compensation and 
Rehabilitation) Act, which was based 
on section 48 of Administration of 
Evacuee Property Act, also has to be 
ajnended on the same lines.

V/e have taken this opportunity to 
remove certain other difficulties 
which were being experienced in the 
implementation of the Compensation 
Scheme. Coming to section 2(d) 
uii), the existing definition of 
“Public Dues” contained in clause 
lui) of sub-section (d) of section 2 
of the Act does not cover the dues 
of a Corporation, or other bo(^es, or 
mdividuals, to whom house building 
loans were granted by the Ministry 
of Rehabilitation for construction of 
houses and who in turn sold these 
houses to displaced persons. The 
Sindhu Resettlement Corporation 
which constructed houses fot dis
placed persons at Gandhi Dham is 
one such body. By the proposed 
amendment, it is intended to include 
the amounts due from displaced 
persons to these corporations or 
bodies, in the definition of “Public 
Dues” .

With regard to section 2(e), the 
land claims of displaced persons from 
West Punjab and those of Punjabi 
extraction, were registered imder tiie 
East Punjab Refugees (Registration 
of Land Claims) Act, 1948, and under 
the corresponding Patiala Ordinance 
and PEPSU Act, and they were al
lotted agricultural land in Punjab 
m d PEPSU, under tiie Quasi-perma
nent Allotment Scheme. These allot
ments are now being made perma
nent. Some of these claimants, 
however, could not be allotted land 
80 far. It is estimated that about
8,000 of such claimants had not been 
allotted any land, the claims of about

1,000 had been partially satisfied, and 
in about 4,000 cases lands could nol 
be allotted as the cl£iims were still 
imder verification when the land<9 
were acquired.* This will make a 
total of about 8,000 cases. As all 
evacuee land in these States has 
since been acquired under section 12 
of the Displaced Persons (Compensa
tion and Rehabilitation) Act, 1934, 
no land can be allotted except imder 
that Act and against Verified claims*. 
A Verified claim* means a claim re
gistered under the Central Displaced 
Persons (Claims) Act, 1950. It is 
now proposed to include in the defi
nition of a Verified claim’, claims 
registered on or before the 31st May, 
1953, under the said Pimjab or 
PEPSU Acts, and verified as such, 
which could not be , satisfied either 
wholly or g»rtially, by allotment of 
evacuee lands imder the Quasi
Permanent Allotment Scheme. It is 
also proposed to allot these 8,000 un
satisfied claimants, lands in Punjab 
on the same scale as admissible under 
the Quasi-Permanent Land Allot
ment Scheme.

Then about section 11(2). Tne 
existing sub-section (2) provides that 
all payments made by the Central 
Government in respect of maintenan
ce allowance to displaced persons 
shall be recovm ble by the Central 
Government out of the Comnensation 
PooL It has since been decided, anf^
I am sure the House would welcome 
tiie decision, that all this expenditure 
which is about Rs. 137 lakhs should 
be treated as relief expenditure on 
displaced Persons and should be me* 
out of the general revenues. In otlwr 
words the Compensation Pool win 
benefit to that extent. It Is prc^osea 
to delete sub-section (2).

With reg^d to section 19, the 
existing seciion 19 provides for the 
cancellation of any allotment for 
lease of an acquired evacuee property 
and gives powers to the managing 
officers to eject one whose allotment 
or lease has been cancelled. How
ever, he has no such power in respect 
of Grovemment built property or in 
respt^ of an imau&orised occupant 
or a trespasser. It is necessary to
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[Shri Mehr Chand Khaima] 
evict the trespassers in order to make 
proper use of the properties accord
ing to the Compensation Scheme. 
Hence this amendment has become 
necessary.

Then I come to section 20(1)(d); 
Section 20, sub-section ( 1), clausc 
(d) provides for the transfer of 
shares of an evacuee in a company. 
It restricts such transfer to a dis
placed person only. There is no such 
restriction in the case of any other 
acquired evacuee properties whicn 
can be sold freely to any person. 
It is intended to remove this restric
tion in the case of the evacuee snares 
by a suitable amendment of the sub
section. V

Mr. Depnty-Speaker: Motion moved: 
“That the Bill to amend the 

Displaced Persons (Comp^isation 
and Rehabilitation) Act, 195% 
be taken into consideration*'.
Now, there is an amendment b> 

Pandit Thakur Das Bhargava. Doea 
he intend to move it?

Pandit Thakur Das Bhargava
(Gurgaon): Of course.

Mr. Depnty-Speaker: He may
proceed.

Pandit Tliakiir Das Bhargava: I beg
to move:

“That the Bill be referred to a 
Select Committee consisting of 
Lala Achint Ram. Shri C. P. 
Gidwani, Shri N. C. Cbatterjee, 
Shri Mehr Chand Khanna, 
Shrimati Renu Chakravartty, Shri 
U. M. Trivedi, Babu Ram Nara- 
yan Singh, Shri D. C. Sharma, 
Sardar Iqbal Singh, Shri Basanta 
Kumar Das. Dr. Ram Subhag 
Singh, Shri M. L. Agrawal, Shri 
Hem Raj, Sardar T. S. Akarpuri, 
Shri B. P. Jhimjhunwala» Shri 
Ranjit Singh, Shri N. C. Kasliwal, 
Shri Krishnacharya Joshi, Shri 
J, K. Bhonsle. Shri Bahadur Singh 
and the Mover, with instructions 
to report by the 1st December, 
1856”
I gave some arguments while I 

made the same motion with regard to 
the other Bill, saying that that Bill

should be referred to the Select Com
mittee. That Bill, happily or un
happily, is now finished. So far as 
this Bill is concerned, I want that, in 
addition to the arguments I submitted 
yesterday, I may be aUowed to put in 
some more arguments today on this 
BiU.

This measure—the Displaced Per
sons (Compensation and Rehabilita
tion) Act— ŵas placed on the statute- 
book in 1954, and it is usual, when an 
amending Bill comes up, to review the 
operation of the Act and see how that 
Act has been fruitful—whether of 
good results or bad results—and 
what the defects have been 
in the administration of that 
measure. If these defects were point
ed out at length, I think much more 
time than has been allotted to this 
Bill w ill'be required, and I do not 
think I will be justified in going into 
the various defects and the difficul
ties that we have experienced in 
regard to that measure which we 
passed in 1954.

At the time when that enactment 
was on the anvil, and when the Select 
Committee was considering it, I, as 
Chairman of the Select Committee on 
that Bill pointed out that, as a mat
ter of fact, that Bill was a mere 
skeleton and the life had to be put into 
it through the rules. An Advisory 
Board was appointed to consider those 
rules and in answer to my submission 
at that time,— Î do not wish to repeat 
all the things— Î was assured by the 
hon. Minister of Rehabilitation that 
the rules would be passed almost 
unanimously and that every kind of 
facility would be afforded to the 
Members of this House and the gene
ral public to see that the rules are 
such as would be generally acceptable. 
An Advisory Board was appointed* 
the rules were framed by the Minis
try and then referred to the Board 
for their advice. The Advisory Board 
framed certain rules which were 
submitted to the Ministry in due time.
But, I am very sorry to submit that
the rules framed by the Advisory
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Board were not accepted by the Min
istry, and in regard to very funda
mental and material things, changes 
were made by the Ministry at its own 
w ill When the rules were being 
framed, the Advisory Board took 
every precaution to see that the will 
of the Ministry was also given effect 
to. After all, they have to administer 
the law. The Advisory Board had 
not to administer it. The responsibi
lity is that of the Ministry. The 
Advisory Board could only advise 
regarding the policy. Therefore, the 
Advisory Board called the responsible 
oflBcers of the Ministry and with their 
consultation, and almost with their 
consent, enacted many of the rules, 
and made its report. But even after 
that, it so happened that many of the 
fundamental recommendations were 
not accepted by the Ministry and they 
made changes in the rules.

The rules were then brought before 
the House. Some of them were chang
ed here and there or amended, and 
others were not. But, at the same 
time, I, as the then Chairman, occupy
ing the chair, submitted for the ccmsi- 
deration of the Ministry as well as to 
House that the rules could be changed 
as these rules were not in the nature 
of law of Persia or Medes. Now 
T understand that some of the rules 
have been changed and are sought to 
be changed. Therefore, I am submit
ting that in a measure of this kind, 
whatever has been accepted by the 
Ministry or by the House, or whatever 
has been made under the rules, are, of 
course, not sacrosanct, and that as our 
experience goes and as and when diffi
culties are revealed, we ought to be 
enabled to bring the difficulties to the 
notice of the Ministry and the Minis
try should, in their wisdom, accede to 
popular wishes. After all, this i$ a 
matter in which the greatest satisfac
tion should be given to the refugees.

The Government have said that a 
•um of Rs. 185 crores worth of pro
perty lies in the compensation pooL 
m e n  this Act of 1954 was on 
anvil, a report was made by the Select 
Committee, in which all the 51 Mem- 
hers including the Minister asked the

{Compensation and n 6 0  
Rehabilitation)
Amendment Bill 

Grovemment to be pleased to add to 
the pool. We wanted that some more 
money should be given to the pool 
and when the final speech was being 
made by the hon. Minister of Rehabi
litation at that time, he also said that 
the doors were not closed and that it 
would be seen if anytjiing could be 
done subsequently to add to the part. 
When the rules were under discussion,
I had reminded the hon. Minister of 
Rehabilitation, who is adorning this 
Ministry now, to be kind enough to 
use his efforts with the Government 
and to get some more money for this 
pooL I do not know how f ^  he has 
succeeded. His best wishes and best
efforts may or may not succeed. I
cannot blame him if he has made his 
efforts and has not succeeded. But, at 
the same tin^, I would request him to 
join us in bur attempt to get more 
money.

I know that in what I am going to 
say with regsird to the amendments, it 
is not only he that can deliver the
goods. He can only help us and go to
the Government with his begging 
bowl; not only that; he should tell the 
Government of the real needs of the 
people, how the refugees are feeling 
and how, in spite of the Rs. 300 crores 
that have been spent by the Govern
ment by way of relief and rehabilita
tion, there is sp much dissatisfaction 
among the refugees, not because of 
the administration only of the Minis
try, but because the amoimt given is 
so meagre that full justice cannot be 
meted out to their needs, etc., of the 
refugees.

I have just prefaced these remarks 
with a view to ask the hon. Minister 
to use all his powers and all his deter
mination and all his obstinacy to 
coerce the Government, to plead with 
them, to beg of them and do his best 
to compel them to add to the pool in 
any manner. If he cannot succeed 
there, I am afraid that with the best 
of his intentions, he will not be able 
to do all that he wishes to.

I am not here to put the entire 
blame on the Ministry. I know that 

. the Ministry’s powers are limited. The 
Ministrv*s resources are limited. They 
camiot do what they like. After all
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had taken the liability and the res
ponsibility of providing every person 
with a house and gainful employment. 
In these words the commitments were 
made. I know that when they started 
building houses for the refugees, the 
entire set of houses was meant for 
the refugees as such, not for claim
ants or non-claimants, but for both. 
Now subsequently when the Bill was 
passed, it may be said that when these 
houses were made over to the com
pensation pool, the prices of the 
houses was to be distributed by way 
of compensation.

Then, the policy changed. When 
the houses in Patel Nagar etc. were 
constructed, easy instalments were 
given not on the basis of the market 
value, but on the basis of the cons
truction.* Easy instalments were 
fixed, so that those people may be 
able to pay those prices and become 
owners. Those persons themselves 
built certain parts of the properties. 
In fact, I may just remind the hon. 
Minister and the Ministry how things 
have developed. I hope they will 
agree with me that this aggravation 
in the market value has taken place 
as a result of the habitations that have 
cropped up as a result of the efforts 
of the refugees in places which were 
long uninhabited and which were in 
a very dirty condition. In 1947, they 
were places where nobody would dare 
to go even in the day time. Stray 
dogs and other wild animals were 
stajang there and the places were in 
a very bad condition. Now the mar
ket value has risen because the 
refugees have come and built their 
houses and because the Government 
has built the properties for them. The 
market value in 1947 was not the same 
as in 1956. When you are going to 
give this compensation in 1956, may 
I ask on what basis you are giving it? 
On what basis did you attest those 
claims for compensation? Not on the 
value of 1956. Why did you not give 
the compensation straightaway as 
soon as the claims were ascertained 
and verified? I know it was difficult; 
it was impossible.

[Pandit Thakur Das Bhargava ] 
the amount given is limited, and they 
cannot meet all their commitments 
and all that we wish them to do or 
they themselves wish to do. If we 
want that there should be greatest 
satisfaction among the people, it is 
absolutely necessary that something 
should be done by the Government. 
If they cannot add to the pool, at least 
let them lend money to the pool. If 
the money is not lent as desired by 
the Ministry, I am afraid that the 
people will have to go to the Govern
ment in various ways and beg of the 
Government to strengthen the hands 
of the Ministry by lending them more 
money.
13-29 hrs.

[Shke Barman in the ChairJ 
In thig connection, I would like to 

refer to the report of the Advisory 
Board which submitted for considera
tion of the Ministry that they should 
make efforts to dovetail a scheme of 
building houses to the claimants as 
well as non-claimants on the basis of 
the low income group scheme. I do 
not know what the financial commit
ment of this would be, but, at the 

time, if this proposal were 
accepted, the entire problem of the 
refugees would have been solved. 
After all, now, to the ordinary people 
in the low income house group, 30 
instalments are allowed. They are 
given money on easy terms, whereas 
for the refugees who are in a helpless 
situation, who are more helpless, the 
amount of instalment is so meagre 
that there is bound to be dissatisfac
tion. We knew it from the very start. 
When I consider that not only the 
resources of the refugees are meagre 
and they are helpless people, but also 
that tlMt prices of those properties 
have beeii raised to an unconscionable 
extent^ I )^udder to think of the 
conseij^^ces. The previous Rehabi
litation Mimster, Shri A. P. Jain, said 
in Hou^ during the discussion of 
the previous Bill of 1954 that he did 
not l«rant to disturb the possession of 
any re i0 ee . On many occasions 
before ^  had said the Government
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I may submit for the consideration 
o f  the hon. Minister that when the 
compensations were appraised on tne 
basis of a different value» then these 
properties should not be taken at the 
market value of 1956. In 1954, when 
the Bill was there before the House, 
Shri A. P. Jain said, market value has 
risen a great deal. I do not want to 
charge the entire aggravated value; I 
will be content with 8 annas of the 
rise in value. That was what he said. 
Even that we did not like. On the 
contrary, when the Advisory Board 
made the recommendation, it submit
ted a formula for the acceptance of 
the Ministry, as follows: The cost of 
acquisition ctf the land, which was 
practically negligible, plus the cost of 
construction, and then 10 per cent 
over that amount minus d^reciaticm. 
If the price had been iixed according 
to this formula, whatever instalments 
you might have fixed, people would 
have been able to take them at this 
price. It is a concession you have 
given to the non-claimants that they 
can own property. Having given this 
concession, if you put it in a manner 
in which they cannot avail of the con
cession, it means you are giving by 
<)ne hand and taking away by the 
other. This is not proper.

I am submitting that there is a great 
agitation at present among the 
refugees. It was so much that a per
son was on the verge of death only 
yesterday. I must congratulate the 
hon. Minister for his having agreed to 
save his life by agreeing to have a 
conference with those people. Nothing 
is lost by conferences. After all, he 
can do what he likes and what he 
thinks proper. But, he has really 
made a good gesture. I cannot vouch 
lor it, but I understand from the 
papers that the hunger-strike has 
been called off, because the hon. Min
ister agreed to have a conference.

Shri Mehr Chand Khanna: Most of 
what the hon. Member has stated is 
not correct I do not want to take his 
time, but I shall certainly say some
thing about it when the opportunity 
arises.

Pandit Tfaaknr Das Bfaargava: My
information is based on what I read 
in the papers. I do not know what 
has happened. If the hon. M inist» 
has not contradicted me, I would have 
believed the newspaper report to be 
correct, because I know the hon. Min
ister to be a sympathetic person.

Stari Mehr Chand Khanoa: May I 
add that some refugee gentlemen came 
to see me and I told them, “I never 
refuse to see my refugee brethren. In 
the morning, I see anybody and 
everybody who comes to see in my 
house, subject to my other engage
ments. To see me in office, appoint
ments have to be made.” On Sunday 
morning, a batch of refugees came to 
see me. They said they represented 

*a section of the refugee population 
and a member of the party had gone 
on hunger-strike. They placed before 
me their point of view and I placed 
the Government i>oint of view before 
ttfeem. Then they said, “can we come 
to see you again?” I said, as long as 
I happen to hold the portfolio of the 
R^iabilitation Minister, displaced per
sons can always come and see me; 
my doors shall always remain open to 
them.

Pandit Thaknr Das Btaargava: I am
glad that even this opportunity was 
taken by the i>eople to give up the 
hunger-strike. I myself am very 
much opposed to hunger-strikes. When 
they came to me, I said that I could 
not be a party to it, though I knew 
the Minister would certainly hear 
what they had to say. But at the 
same time, it would be rather encour
aging those who resort to himger- 
strikes. I am dead opposed to it. 
This sort of pressure on the Govern
ment is entirely unjustified. There 
are other means. We are here to 
apply all the pressure and the hon. 
Ministers are here to hear us. Any
how, I am glad the strike has b e ^  
ca ll^  off. If he had died, nobody 
would have heard me and the hon. 
Minister. The people will say, these 
people are very hard-hearted; they do 
not even agree to a conference,

I have submitted for the considera
tion of the hon. Minister two amend-
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[Pandit Thakur Das Bhargava] 
ments Nos. 14 and 16, wherein I have 
said that the number of instalments 
shall not be less than 12 annual in
stalments. I will revert to it again. 
As regards clause 2, I have to submit 
several things to the hon. Minister, 
and I hope he will agree with me. As 
a matter of fact, as time passes, it 
becomes more and more' difl&cult for 
the Ministry and the hon. Minister to 
agree to what we are saying and to 
the inclusion of more claims. We also 
feel diffident in advancing those claims 
at a belated hour. But, in these cases 
where the justice of the claim is so 
plain or transparent, we cannot but 
bring it to the notice of the hon. Min
ister. I have, therefore, confined 
myself only to three questions. There 
are many more questions in which 
the decisions of the Ministry have not 
been accepted— ŵe have to accept— 
people were not happy with the deci
sions. These three matters have been 
repeated ad natiseum and I will repeat 
them for the consideration of the hon. 
Minister, because I do not know of a 
stone which does not melt if you go 
on pouring water on it. It is in that 
spirit that I am making my submis
sions. This is not the first time that 
I am saying these things.

I would respectfiilly beg of him, if 
he could not respect my humble sub
missions, to look at what the Punjab 
High Court has said. The latest deci
sion of Justice Khosla of the Punjab 
High Court is well known to the hon. 
Minister. I have got the Bill of 1950 
in my hand which authorised the Gov
ernment to indicate the classes of pro
perty for which compensation was to 
be given. I submitted before, and I 
repeat it, that class of property does 
not mean the class of persons owning 
property. At the same time, some-of 
the matters are so clear that I do not 
think that the Ministry will be well 
advised in clinging to their decision. 
What ddes Justice Khosla say in his 
judgment? I came across a case in 
iii^uch a Sikh gentleman brought to 

verified claim. He wanted 
Rs. 130,000 for his properties. Only 
a sum of Rs. 27,000 was allowed, on 
the basis that he owned many houses
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and out of the many one of them was 
worth more than Rs. 20,000. He was 
allowed more than 4 acres of land. 
Only one house was allowed for com> 
pensation and all the other houses o f  
the value of Rs. 103,000 were ignored.
I do not know why. Some gentleman 
in the Ministry made it a rule that 
only individual property of more than 
Rs. 20,000 will be taken into consi
deration, and the rest will be ignored. 
This was the most tyrannical piece of 
conduct for any official. I am glad he 
was not the Minister. A  Minister 
would never be capable of such an 
atrocious decision. This decision was 
taken and it was a wrong decision. 
The Minister did not undo it. The 
difficulty is, a responsible officer o f 
the Ministry did it, they are experi
enced officers and they have to be 
relied upon. They did it in view o f 
the fact that our means are limited 
and even 15 per cent compensation 
could not otherwise have been given. 
The only way in which the amount . 
could be raised to 66 per cent, for 
claims of Rs. 2000, etc., was because 
many claims were ignored. How much 
of property has been ignored, I beg to 
ask. Pakistan turns roimd and says,, 
you have got only so much of proper
ties, only Rs. 515 crores. We used to 
say, the Minister used to ^ y , proper
ties worth Rs. 2000 crores remain 
there. I believe much more property 
remains there. Have you considered 
movable property and the properties 
which have been ignored by the Min
istry? After Justice Khosla’s judg
ment that it was not justifiable not to 
verify these claims and not to give 
them compensation for these claims, 
it is a moot question what the Minis
try will do. All these claims should 
be revived. All those persons who 
held rural buildings of the value of 
Rs. 10,000 and who owned four acres 
of land, properties more than Rs.
20,000 in value and people who 
held more lands, all these people 
should be now compensated, if the 
ruling of the High Court is to be res
pected. If the ordinary canons o f 
justice are to be applied, I would ask, 
why should you give compensation to
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a person who owns some property of 
the value of Rs. 21,000, and *why 
should the rest of properties worth a 
lakh of rupees, not be taken into 
consideration? It is not justice. I 
would therefore beg of the hon. Min
ister now, to respect the decision of 
the Punjab High Court and to agree 
to include all these claims which have 
been ignored so far. This is not the 
first time that I have been complain
ing. I have complained of it before.
I think the enormity of th^ decision is 
so patent that nobody in his senses 
could say that it is a right decision. 1 
do not know how the Ministry will 
give effect to it. I am afraid the 
Ministry’s work will be increased and 
there will be delay also in these 
cases. But, so far as these persons 
are concerned, who owned property 
like this, they will be too glad and 
they will congratulate the Minister 
and the Ministry if they just obey the 
decision of the Punjab High Court. 
That is the aspect of the matter.

Today, the hon. Minister is very ‘ 
anxious to satisfy the claims of those 
people in the Punjab whose claims 
have not been satisfied wholly or 
partially. For that pmpose,.he wants 
to introduce this change in clause 2 
(2). May I call your attention to the 
number of peoptB who are the vigtims 
of the tyranny of this Ministry? When 
the papers were received, allotments 
were made on paper. Thousands of 
persons who got four acres or less 
were not aware that these allotments 
had been made. The la»ds have not 
so far been given to them. Either 
they surrendered or they came to the 
officers and said, we Want to get these 
allotments cancelled. They were can
celled by the officers. Because of the 
cancellation of these allotments, of 
)neir surrendering these allotments, of 
their being unaware of these allot
ments, nothing has been given to 
these people. They are the poorest in 
the land. Shri Ajit Prasad Jain said 
in his interim scheme, there are one 
lakh who never took possession. I 
beg to ask, what offence have they 
committed. If any person had a house 
worth Rs. 50,0(ra and he is allotted 
l / 20th of an ' acre, his claim for
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Rs. 50,000 goes away. Is this justice^ 
Is this fair? Should he not be allow
ed to say, I forego my claim for the 
land, let me get compensation for the 
house? The land was said to be allot
ted under an act which was passed in 
1950. The lands were allotted after 
that. So far this rule is concerned, it 
came later in point of time so that the 
persons who got an allotment had no 
opportunity to choose either to forego 
the land or the rural houses. The 
rural houses are worth much more 
than these lands and the penalty has 
proved so grievous. I have known 
cases, I have seen with my own eyes 
cases, of a person getting l/4th of an 
acre of l / 20th of an acre and, his 
claim or her claim for Rs. 10,000̂
15,000 has been set aside, has not 
been verified. These people who 
voluntarily surrendered their claims 
or whose claims were cancelled,, with 
what face can the Minister meet? 
They are the poorest in the land and 
you do not give them anything. You 
have raised the compensation ceiling 
from Rs. 50,000 to 2 lakhs to the rich 
people. In the case of these people 
who got no land, on the basis of paper 
allotment, their compensation claims 
have been set aside. You still call it 
justice. In the case of people whose 
daims have not been satisfied in whole 
or partially, the hon. Minister feels 
the qualms of conscience that they" 
have not been paid wholly or par
tially. But, in the case of i>eoplie in 
whose name the paper allotment is 
still there, and who have not been 
given anything, he has nothing to say. 
I have sought to put in an amend
ment. Even my amendment does not 
go far enough.

Mr. Cbairman: May I suggest to thê  
hon. Member one thing? It is an 
amending BilL Of course, the hon. 
Member has tabled amendments prac
tically on all the sections. Only two 
hours have been allowed for the consi
deration of this Amending BilL 
Instead of mentioning all these i>oints 
now, if he takes the opportunity while 
he moves his amendments, that, would 
be better. One or two other Members 
may be given an opportunity to make'
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.jeneral observations. He has tabled 
amendments practically to every sec
tion.

Pandit Thakur Das Bhargava: 1
Will accept your advice.

Mr. Chairman: Only two hours
have been allotted; that is the diffi
culty.

Pandit Thakur Das Bhargava: Sir,
■you have been too long in the House 
and you know that it is practically 
useless to move amendments. There
fore what 1 do is this. I place my 
a£mendments before the Minister, 
because the reasonableness of the 

.amendment is not the deciding factor. 
The deciding factor is something else. 
So, my usual rule now is to place my 
amendments before the hon. Minister, 
to make one speech and give all the 
amendments and then to sit and only 
take .a very few minutes, almost 
infinitesimal amoimt of time, while 
moving my amendments. If you like, 
I can speak on the amendments as 
they come.

Mr. Chairman: 1 think that would 
be better. He can put forward the 
particular arguments that he wants to 
place in favour of the amendments.

Shri Mehr Chand Khanna: If the
Member speaks now— ĥis amendments 
are the same—then there will not be 
any speech required on the amend
ments.

Bfiw CliairmaB: What I suggest is 
that the hon. Member himself has 
tabled amendments. There may be 
one or two other Members who want 
to make some general observations on 
this Bill. Let them have some oppor
tunity, because only two hours have 
been allotted.

P a n ^  Thakur Das Bhargava: I was
submipng about amendment 4 which 
wants to insert the words:

**iftcluding the riaimg of allot
tees of agricultural land who for

any reasons whatever were not 
given the lands allotted and whose 
claims to compensation for rural 
houses were rejected as a result 
of allotment of agricultural land”

One fine morning 6,500 claims were 
rejected—they were verified claims— 
on the plea that some persons were 
allotted some lands. Many of them 
were not really allotted. Allotment is 
defined in one of the Acts as taking 
possession of land. In these cases the 
allotment is only on paper, no posses
sion has been given or taken. I am 
not saying they should be given both 
these things. That is not for me to 
say. Much water has flowed under 
the Ganges, and I cannot propose a 
thing like that, though it is very just. 
I only want those persons whose 
claims have been cancelled, who have 
nothing absolutely, should be given 
the rural houses if not land, or land. 
Something may be given, so that they 
may not say that the Ministry, though 
it gave lakhs of rupees to others, did 
not give anything to them who are 
the poorest in the land.

Now I come to clause 3. As you 
have warned me, about lack of time 
I will not describe the miserable 
conditions of the Rajasthan, Bharat- 
pur and Alwar refugees. 1 have been 
submitting for the consideration of 
the hon. Minister and also responsible 
officers of the Ministry off and on, 
and requested them personally to, at 
least, go there once and look at the 
miserable condition and if they are 
satisfied that they are in a bad condi
tion, it is their duty to see that some 
relief is given to them. But what has 
been done to them? The lands were 
leased out, and the leases were taken 
as allotments. They were ordered not 
to file claims because they had been 
given lands. If any of them did, the 
claims were rejected because they had 
been allotted land and now the rules 
require that they ought to pay another 
Rs. 450 per acre for tiie lands allotted. 
So. they are asked to nay and their
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claims were not considered at all and 
they have not been given any com
pensation. I want their cases to be 
considered. On another occasion Shri 
Khanna was pleased to reply to my 
request that he would consider the 
claims of these people. He did consi
der their case, but my difficulty is he 
never went there, he never asked any 
of his officials to go there and look 
into the conditions. He treated the 
Ganganagar refugees and these 
refugees in the same way. He 
gave 15 allotments to the Ganga
nagar refugees who have got irri
gated lands. It is all right. But 
so far as these people are con
cerned, I cannot utilise my time and 
the time of the House better than by 
repeating my request and submitting 
with all the emphasis at my command 
to Shri Khanna that he should go 
there himself. That is the best thing. 
If he goes there or sends Shri Bhonsle, 
everything will be all right. I have 
got no fears on that score. Or he 
may send any responsible officer there. 
They are all human beings. I have 
yet got faith in them, they will do 
the right thing, but unless he does it,
I do not think he is competent to 
decide their cases. Their condition is 
too miserable for words. Ten thou
sand families have gone away from 
there, and the rest are passing their 
lives in utter misery, I would again 
repeat my request and say that their 
claims should be considered. At least 
they should be allowed to put in their 
claims, and those claims which have 
not been brought before the Ministry 
because of their notifications should 
he allowed to be filed because you are 
asking them to pay Rs. 350 per acre. 
Either you do not charge the price of 
the land, or ask them to file their 
claims. You cannot have it both" 
ways. In regard to these three classes 
of persons I have specifically request* 
«1 the Minister to consider them when 
he considers the other claims of the 
people of the Punjab.

In regard to the claimis under 
clause 2(ii) there is one point which 
1 wish to bring to the notice of the

hon. Minister. I understand from the 
Statement of Objects and Reasons 
which he has been pleased to give in 
this Bill that he wants that claims of 
these persons should be satisfied oiit 
of evacuee agricultural land in the 
Pimjab. If that is so, it is all right. 
I think it is quite fair. But if he 
wants to give compensation to these 
persons outside the Punjab, then other 
people who live outside the Punjab 
have got an objection, not I. I do 
think every person who has a claim 
must be compensated either from 
Punjab land or elsewhere. But at the 
same time, I will not be right in not 
ventilating before the hon. Minister 
the ideas of those who want to take 
objection to this,

Shri Mehr Chaad Khanna: I have 
not followed what he said. Will he 
clarify?

Pandit Thakur Das Bhargava: This 
compensation which will come under 
clause 2(ii) will be given out of Pun
jab evacuee lands or from other land.q. 
This is the question. In the State
ment of Objects and Reasons you 
have made it absolutely clear, and 
there is nothing against it, but there 
are some persons who have apprehen
sions. I told them that the Statement 
of Objects and Reasons is quite suffi
cient so far as I am concerned. But 
if the point is made clear, their appre
hension would be allayed. So, I take 

.it there can be no objection so far as 
iiiat is concerned.

Shri Melu* Chand Khanna: You have 
already pointed out about the diffi
culties of some others. You said: 
want to point out about the difficul
ties or the criticism of others” , not 
any person who is not of Punjab or of 
non-Punjabi extraction- You do not 
want to refer to them?

Pandit Thakur Das Bhargava: No, I
do not want. As a matter of fact, 
this only refers to those who are in 
the Punjab. For the others you have 
already given a promise to give and 
they will all get their compensation 
as usual. In the rules it is quite clear.
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[Pandit Thakur Das Bhargava]
Now I come to the question ol 

maintenance. In the original Bill we 
had a provision about maintenance 
that it should be recoverable. Now, 
I find it is to be omitted in clause 3. 
So far so good. I think previously it 
was the idea of the Government that 
this amount of money paid by way of 
maintenance grant will not be 
recoverable. Now I find that in regard 
to Kingsway widows etc., this amoimt 
has already been recovered.

Sliri Mehr Cfaand Khanna: Am I to
understand from the hon. Member 
that the amoimts given as mainten
ance grants have been treated as pub
lic dues under the compensation 
scheme?

Pandit Thakur Das Bhargava: Yes, 
exactly so.

Shri Mehr Cband
he would send me that 
have it looked into.

1 wish 
I would

Mr. Chairman: I shall just inter
vene and teU both the hon. Member 
and the hon. Minister that while they 
are making their speeches, they 
should address the Chair because 
otherwise there would be difficulty in 
reporting.

Pandit Thakur Das Uiargava: I was
referring to maintenance grants. I 
imderstand that it is strange informa
tion that I have given to the hon.  ̂
Minister. He thinks that no m on ^  
has been recovered. If no money has 
been recovered, the position is quite 
all right, but if money has been 
recovered, as I am informed, that 
amount should be refunded, and I faav« 
put in certain amendments to this 
effect. It is but fair that it should be 
refunded.

Shri Mehr Ctaand Khanna; It will 
be refunded.
U lira.

Thakur Das Bhargava: Now, 
90 far as 20A is concerned, 1 do not 
want to make any further comments 
since the hon. Minister has been kind 
enbugh to accept the principle of the

amendment that I wanted to make^ 
Therefore, many of the amendments- 
go away.

I come to clause 7. As regards 
clause 7 also, there have be&i some 
arguments in this House and it will 
not be profitable to repeat those argu
ments. I stand unconvinced by the 
arguments of the hon. Minister and. 
Malviyaji with reference to the law 
of limitation, and the right of the 
Settlement Officer. I will take only" 
two minutes to dispose of the argu
ments that have been advanced.

In the first place, they say that they* 
want to see that work is expedited. 
Whether the work will be expedited: 
or whether it will be prolonged will, 
depend upon how the law of limita
tion is allowed to have its play. I f  
you allow it to come into play much or  
the work would be reduced and no 
recovery need be made. No injustice 
would be there. For several years the 
things have been going on and at the 
end of the whole period you now 
change the law. Previously, they were- 
feeling that they were happy. Now,, 
is it prolonging or curtailing the work? 
You did not recover any amount 
before it has become barred by limi
tation and if you do not apply that 
now, much of the delay will be elimi
nated. My friend says, it has happen
ed like this before. It has happened 
in the Compensation Act. There is as 
world of difference between the two. 
There is a world of difference between 
the case of a person who has to pay 
something to another person and he 
charges what is due to him from the 
proposed amount due to that person 
and says that he has no more to pay  ̂
and a case where you go after a man 
7 or 8 years later and dog him wher
ever he goes and arrest him and get 
money out of him. This principle has 
been there all these 7 or 8 years. Why 
are you changing this at this laA 
hour? There is no justification except 
that you want to realise the money; 
This is because you said that these 
properties were worth 100 crores ot 
rupees and you want to realise that 
money so as to be able to xnake up
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the land; but,^here even the vahie of 
the construction he has made, the 
enhanced value is taken from him. I 
submit that I want to have this 
amended.

the amoimt. This is not going to the 
coffers of Gk>vemm^t or the c o f f^  
o f  the hon. Minister. Ilus is going to 
the pool. At the same time, look at 
it from the point of view of the 
individual against whom you will 
jiow  proceed. The law of limitation 
is there and you are keen to seize 
the opportunity of realising to the 
last pie whatever is due. I say we 
:shpuld not dei)art from the general 
rule of law; it has been the law of 
the land. We should not depart from 
that after so many years.

I wish to call the attention of the 
lion. Minister to another particular 
matter. Some persons from my con
stituency came to me and gave me a 
<opy of the judgment of a Settlement 
Officer. There were some uninhabit
ed  properties called the kholas in 
Ballabghar. They were worth about 
Re. 1/- or Re. 1/8 per yard. They 
were rented by many people there 
and some people also raised some 
.^ructures because there was a pau
city of houses. After getting those 
kholas worth about Rs. 100 or Rs. 150, 
they put up some houses. But, when 
the question of payment of compen- 
rsation came up, the question of 
evaluation of these kholas was taken 
up. Some of these structures were 
•even constructed with the permission 
o f  the Custodian; but some were not. 
But the structure was valued at 
Rs. 2247/-. The refugees had not 
’spent more than Rs. 1200 or Rs. 1300 
on  the construction of these houses 
and the kholas were taken for Rs. 100 
o r  Rs. 150/- or were taken on a rental 
•of Re. 1/- or Rs. 2/- per year. It is 
not only the value of the structure 
Taut the enhanced value which is twice 
the amount spent on it is taken into 
account when settling compensation. 
It is valued at Rs. 2247/-.

Mr. Chairman: Even if the house 
has been constructed by him?

Pandit Thaknr Das Bhargava: Yes. 
It is great injustice. I want to bring 
this to the notice of the hon. Minister.
I have given notice of amendments in 
this connection. I say that the value 
o l  buildings constructed by the claim-

I have to submit another thing for 
your consideration. It is this. I was 
speaking of instalments and I shall 
revert to it, with your permission.

Mr. Chairman: The hon. Member
can speak on the rest of the points 
when he is moving his amendments. 
He has already taken about one hour.

Pandit Thakur Das Bhargavz: About 
instalments also I have given amend
ments.

Mr. Chairman: The amendments are 
there and he will have to move them; 
he can speak then.

Pandit Thaknr Das Biiargava: I do
not want to take much of the time. 
Two hours for this Bill is too smalL 
Though I am a member of the Busi
ness Advisory Committee by which 
this Bill was given this much time, I 
was at that time engaged in the dis
cussion on the Harmful Publications 
Bill. Otherwise, I would have seen 
that proper time had been allotted to 
this. What is two hours for a matter 
of this nature?

I was submitting and I want to sub
mit it for the consideration of the hon. 
Minister that on account of pressure 
on the Ministry we should not make 
concessions to the non-claimants to 
such a large extent that the paying 
of compensation may become difficult. 
There is a note which has been releas
ed by the hon. Minister. He has tried 
to have a proper balance between 
claimants and non-claimants. I have 
had the good fortime of reading that 
also. I am submitting for the consi- 
•deration of the House one or two 
points which are very i>ertinent to 
that matter.

I submit that all these houses, 
whether Government built or other
wise, were actually meant for the 
refugees in general and not for claim

ants shall not be included. The only ants. This was the subsequent policy.
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[Pandit Thakur Das Bhargavaj
Secondly, the hon. Minister*s prede

cessor and he himself have been tel
ling people that it is the responsibility 
of the Government to rehabilitate 
these people. Rehabilitation includes 
gainful employment and shelter. 
Therefore, every person is entitled to 
shelter. Many of tiiese persons have 
contributed to the making of these 
houses in certain colonies. The hon. 
Minister himself is responsible for 
extending that concession to the non
claimants. If a concession is given it 
must be given reasonably. It must 
be given in such a way that people 
may be able to take advantage of it.
I do not claim that I know more of 
the helplessness of the refugees than 
the hon. Minister himself. But, at the 
same time, I also claim to have some 
knowledge and I can speak on the 
basis of what I have seen anxl known. 
I say, these people, thousands of them, 
will not be able to take advantage of 
the concession and they will have to 
be evicted after 2 years.

Shri Ajit Prasad Jain said that he 
will not disturb a single i>erson 
because if he is disturbed then again 
it will become Government’s respon
sibility. The Government will have 
to see that they get shelter. There
fore, the only remedy is to go to 
Government and to ask for more 
money, though, I understand, the hon. 
Miiiister is n o t so bankrupt as he has 
made out After all, he got Rs. 40 
crores, on account of his efforts, 
from the Finance Minister. Rs. 20 
crores were given last year and Rs. 20 
crores more will be given, ev « i 
though that may not be enough, I 
realise. At the same time he knows 
better than I do that according to the 
scale, there will be about Rs. 20 or 
Rs. 30 crores which will remain with 
the hon. Minister after discharging 
this. That was the figure that was 
given. That may be wrong.

Shri Mehr Chand Khanna: That is 
not correct.

Panclii Tiiftkiir Das Bhargava: The 
^gure given was cdrrect, but the fact 
may or may not be correct. The

money may not be there. Even if the 
money is not there, is it not for you 
as the representative and guardian 
and trustee of these unfortunate 
people to see that you get these people 
somehow the help they need. Did you 
not see what happened yesterday? 
Yesterday a bridge collapsed in 
Madras and the hon. Minister con
cerned had to resign because it was 
his duty to see that the Railways 
were safe for travel. It is yoiu* duty 
to see that these helpless people art 
rehabilitated, and if you do not suc
ceed, you have to resign. You know 
that Shri Ajit Prasad Jain had to 
resign because the compensation was 
not paid. It is your responsibility to 
see.....

Shri Mehr Chand Khanna: My
predecessor was stepped up.

Pandit Thakur Das Bhargava: You
will be kept up! The Minister of 
Rehabilitation is to rehabilitate peo
ple, If you find that they cannot be 
rehabilitated, what is the use of your 
sitting there? I am only saying these 
words in order to strengthen your 
hands, because I am sure that you 
may be able to say to the Government 
to “Accept my resignation on this 
basis. I give my resignation or else 
you allow me to go on and bring 
some help to these people.” These 
people want help and you are capable 
of giving it. It is absolutely true that 
90 per cent will not be able to take 
advantage of this, which means that 
you are bringing the Government into 
contumely and contempt. Govern^ 
ment are giving them the concessions 
but they are not able to take advant
age of those concessions. The Advi
sory Board submitted for six instal
ments and now the times have 
changed and you have doubled the 
price of the property and therefore it 
is submitted that you should at least 
double the number of instalments, 
and you must give not less than 12̂  
instalments. This will not involve- 
such a big amount as Rs. 30 or Rs. 4(K 
crores. This may be much less. I am 
no expert and I do not know. Mjr 
estimate is Bs. 30 crores and wUife.
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that you may be able to relieve them. 
I do not want to ask for Rs. 30 crores 
by way of gift; I want them to be 
given as loan so that you may be 
able to discharge your responsibility 
and bring succour to these people 
who are helpless and who in their 
de^>eration know nothing else except 
to come to you and resort to hunger 
strike and all that.

There are many other matters 
which I want to bring to the atten
tion of the Minister. If I get some 
time more, I will certainly speak and 
mention the things that have been 
going on. I have got the priority list 
with me. If you will kindly give me 
five minutes more, I will mention 
ttiem

Mr. Chairman: I hope he will finish 
within five minutes.

Pandit Thakar Das Uiargaya: I will 
certainly finish within that time.

The first thing that I wiU ask the 
hon. Minister to do is to kindly revert 
back to the prices of 1947, and this 
will rehabilitate the persons greatly.

Secondly, so far as these auctions 
are concerned, I will request him to 
publicise all these properties. I will 
further ask him to bring all Public 
Dues Officers and Loan Officers in one 
place, in one building, so that within 
two days this information could be 
passed from one to the other.
14-15 hrs.
[ M r . D e p u t y - S p e a k e r  in the Chair] 

Four months should not be taken for 
finding out what are the loans, etc.

The hon. Minister just promised to 
us that he would finish aU his work 
within a certain time. That time wiU 
pass and ultimately we will have to 
ask him again to expedite his work.
I think at least 10,000 cases per month 
should be disposed of. They have not 
been able to rise up to the defence, I 
do not know the cause. I will only 
request him to kindly finish them as 
early as possible. .

So far as units are concerned, he has 
conceded something to the Khan 
Market people. I do wish that he took

a similar view in regard to the other 
people. We receive general com
plaints; we receive letters and letters, 
we see officers and speak to them, but 
nothing hai^>ens after that. I know 
of cases in which the men applied 
through me for a claim. They are in 
the priority list, and yet those priority 
claims have not been so far compen
sated, and even no reply has been 
given to our letters and complaints

Even in regard to priorities, where 
the claimant’s age is 65 and above, 
there were 5,940 cases, and out of 
them only 397 have been disposed of. 
Therefore, about 5,400 cases still 
remain, in which the persons are above 
65 years of age, with one foot in the 
grave. They will get their compensa
tion after the grave has engulfed 
them. (Interruption). I am more 
than 65; I am not an applicant; now 
will you give me anjrthing. At the 
same time I have got friends who 
really need this compensation. There 
was a claimant who approached Shri 
Jhunjhunwala with a long letter ©f 
complaint. 1 advised him to send it 
to the hon. Minister. He is over 65 
and is still waiting for getting this 
compensation. Perhaps as soon as the 
compensation comes, he will die. Out 
of 5,940 cases, you have disposed of 
397 cases.

Mr. Depaty-Sp^ker: If he dies now, 
that will be out of disgust. If he dies 
then, that will be out of joy.

Pandit Thakar Das Bhargava: As
regards students having verified 
claims, we all congratulated him for 
coming to the help of these students. 
Out of 91, nine were given help. So, 
should I take back my congratula
tions? Kindly give them as soon as 
possible, because acceleration or expe
dition is the essence of the matter.

I would wish the hon. Minister to 
be in a position to give an assurance 
that all these priority claims will be 
finished within two months. It will 
be a iEreat satisfaction to all the 
refugees in the land.

Mr. Depnty-Speaker: Now I must 
request the hon. Member to conclude.
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Pandit Thainir Das Bhargava: I
thank you and your predecessor for 
having given me so much time and so 
I have to curtail my speech now with
out being able to bring all the facts 
that. I wanted to bring.

Mr. Depaty-Speaker: Amendment
moved:

“That the Bill be referred to* a 
Select Committee consisting of Lala 
Aehint Ram, Shri C. P. Gidwani, Shri 
N. C. Chatterjee, Shri Mehr Chand 
Khanna, Shrimati Renu Chakravartty, 
:Shri U. M. Trivedi, Babu Ram 
Narayan Singh, Shri D. C. Sharma, 
Sardar Iqbal Singh, Shri Basanta 
jCumar Das, Dr. Ram Subhag Singh, 
Shri M. L. Agrawal, Shri Hem Raj, 
Sardar T. S. Akarpuri, Shri B. P. 
Jhunjhimwala, Shri Ranjit Singh, Shri 
N. C. Kasliwal, Shri Krishnacharya 
Joshi, Shri J. K. Bhonsle, Shri Bahadur 
Singh and the Mover with instructions 
lo  report by the 1st December, 1956.”

Shri Gidwani (Thana): I do not 
want t6 repeat what my friend. 
Pandit Thakur Das Bhargava, has 
said. I eidtorse every word of his 
^eech.

The purpose of this amending Bill 
is such that there can be no opposition 
to it, but on questions of general 
importance, dealing with the compen
sation issue, I will not take the time 
o f  the House and repeat the same 
thing. I will mention Just three or 
four points.

One point is about the prices fixed 
for the Government properties in 
colonies.- If the Government today is 
realising enhanced prices in auctions 
from certain properties, should they 
oot-also accept the principle that they 
should accept the marketable price 
of those houses w ^ch are in the 
different colonies far away from 
cities? Their value is very little in 
comparjson to the cost which the Gov
ernment is charging there. I have 
received a number of complaints. 
When Shri Bhonsleji visited Ahmeda- 
bad, he must have seen some of the 
housM built there in the colonies. I 
do not know how they were built. 
Even now, after 7 or 10 years, they
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are in a dilapidated condition, and 
the prices were fixed very high. I 
am told, subject to correction, that in 
the Sardamagar Colony at Ahmeda- 
bad, Rs. 9 per square yard has been 
calculated as the price of the land, 
while in the neighbouring Kubemagar 
Colony, which has been established 
there for a pretty long time as a local 
township or village, the value of the 
land is about Rs. 2 per square yard. 
This I came to know when we applied 
for a plot for the school, and then 
we were told that the land price at 
the Colony was about Rs. 9 per square 
yard. I do not know it, but it is a 
matter for enquiry. This is the general 
complaint all over that the prices are 
very heavy and the construction work 
in most of these colonies is very 
defective. I do not blame the Gov
ernment, the Central Government, for 
this. Work was carried on in many 
places where they had no control 
over the construction, but it is very 
hard on people who are living there to 
be charged high prices when the 
value at those places is very low as 
compared to the prices that they are 
being charged. It is a matter for 
thorough enquiry.

In at least one or two colonies—I 
am aware of it in Nagpur—even 
Mr. Johnson who had seen those 
places had appointed some oflflcers 
and I am told some concessions were 
given. If some concession was given in 
Nagpur, it is not a solitary place. I 
find a number of similar cases and 
similar concession should be given in 
respect of these cases also. In distant 
colonies if you were to auction the 
houses, you will not get this price. 
There is a colony called Gandhinagar 
in Kolhapur and some vacant houses, 
when auctioned, would not even fetch 
one-third of the price paid by the 
Government. Only one principle 
should be adopted. When I raised this 
question, Shri A. P. Jain said 
that they would be sold at the 
marketable value. ‘ If it is to be 
charged in one place, the same princi
ple should be applied to other places 
als0.

Pandit Bhargava spoke so much 
about the rural agriculturists. In
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regard to non-Punjabis, there are 
/ several difficulties. They have not 

been allotted enough land. Or, a 
perscm living in Bombay has been 
allotted land in Hyderabad and a 
person at Aligarh has been allotted 
land in Sultanpur or some far away 
place. Firstly; they cannot make use 
of that land. Even if the land has been 
allotted to them, they are not getting 
possession, aiter spending hundreds of 
rupees and after going there. The 
kisans refuse to give possession. Is 
this compensation? On the top of it, 
the claim for rural property is reject
ed. A double wrong is done to them 
and thus they have got practically no 
compensation.

There is this discrimination between 
urban claimants and rural claimants. 
In the case of urban claimants, if they 
have got land as well as houses, they 
get compensation for both. The same 
principle is not applied to the rural 
claimants. Why? Again, if the urban 
claimants do not accept any allot- 
able property, their claim is not satis
fied to that extent. If the rural 
agricultural claimants do not accept 
any allotment for physical reasons, 
they are treated differently. I know 
the case of a man aged seventy years 
getting eight or nine acres of land 
about 200 miles away from where he 
resides. He cannot go there to culti
vate tiie land. He has not been able 
to get possession of the land nor could 
he make any use of it. His rural 
pr<^rty worth a little less than 19,000 
IS lok. It is very hard and unfair.

We have put certain urban claim
ants in the priority category. Their 
number is increasing. I am glad about
11. 1 saw there were people whose 
sons were getting education in 
a.K. They must be fairly rich, com
paratively. Then, there are people 
whose sons are studying in the 
engineering colleges or getting educa
tion in the military college as cadets.' 
They are all getting 8,000. But, in 
the case of rural claimant—a widow or 
an old man suffering from cancer or 
TB and if he possesses 18 acres and 
4 giuntdhs, such persons are not,put 
in the priority category. I wrote to the 
501 L.S.D.— 8
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Minister about this. These persons are 
not physically in a position to look 
after their property. Priorities have 
been fixed on humanitarian grounds. 
In my opinion, he has gone evai 
beyond that and it is not even mere 
humanitarian ground. A persOT 
whose son is studying in England is 
getting cash compensation. That has 
been done for various reasons. But, in 
the case of these unfortunate widows 
and old men who had only agricultural 
land, you will not give them cash up 
to 18 acres; the rest may be given as 
you have done in the case of urban 
property. Why this discrimination? I 
have not been able to foUow or 
swaUow this. I am told that some 
r^resentations came to him and an
other priority category was an
nounced. But, why not accept our 
suggestion? There may be diffi
culties. He has written to me that 
we will have to ai^ly the same thing 
in the case of Punjab. I do not know 
how many Punjabis will be there. If 
a Punjabi agriculturist is suffering 
from TB or cancer—a person holding
19 acres—or some other disability, 
should he not get that advantage? You 
are giving cash to so many urban 
claimants. Why should the claim of 
an agriculturist, remain satisfied to 
that extent, even if he did not accept 
some allotment, while, in the case of 
the urban claimant, it will be settled 
sometime afterwards? If that is the 
spirit in which we give compensation 
to the rural claimants, I say that it is 
against the declared objective of the 
Congress—the establishment of the 
socialist pattern of society. The rural 
people who are backward and who 
cannot look after themselves also 
deserve our sympathy—not only the 
urban people. I would, therefore, 
suggest to the hon. Minister to review 
the whole question of compensation, 
having in view Pandit l^akur Das 
Bhargava’s remarks and Shri Khosla*s 
judgm«it» and to revise the whole 
policy.

There is another case also.
Mr. Deiraty-Speaker: I agree with 

the hon. Members that when the 
amending Bill is being discussed, the 
principles in the original BiU relat-
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[Mr. Deputy-Speaker] 
ing to that, comes under discussion 
but we should not go into the minutest 
details and give cases one after 
another.

Shri Gidwanl: It is just to show the 
enormity of the problem. Seventy dis
placed persons were allotted land in 
U.P. It was Government waste land; 
and it was allotted on account of the 
Grow More Food campaign. They got 
taccavi loan also. After one year, that 
land was surrendered. Government 
took back the land and the Collector 
very properly and justly converted 
the rural loans into urban wies. Now, 
they are not in possession of that land. 
You will be surprised to know that 
all their claims for rural houses and 
property have been rejected though 
they were verified. The hon. Minister 
has said that he cannot open this 
question because the same principle 
will have to be appUed to other cases 
also. But all the^ different conditions 
require sympathetic reconsideration. 
Otherwise our sdieme will fail.

About the maintenance allowance, I 
am glad that Pandit Thakur Das 
Bhargava mentioned that point and 
Siri Mehr Chand Khanna also agreed 
that if there are certain cases in 
which it has been recovered from 
compensation the amoimt will be re
funded to them. I had also received 
some complaints previously, but I do 
not want to say anything more.

Then I want to say something about 
the pace of work. It is now the end 
of 1956. We were told that ttie whole 
work will be over withih three or 
four years. At the rate at which we 
are proceeding, I do not know how 
many more years it is going to take. 
If the delay is due to inadequacy of 
staff that must be made up. I know, 
on account of certain things that 
happened, the Government has to be 
very careful. Certain bogus applica
tions were filed and, therefore, the 
Government has to be very vigilant. I 
share their view in that. But that does 
not delay the process. If more staff is 
ne^ed we must appoint more. As 
regards money, if nothing else, our 
Minister is very clever in the art of 
piomuiding the Finance Minister to get

more money. After all it will be a sort 
of a loan. Formerly it was said that 
the work will be over and, therefore, 
the Government will not give more 
money. Now that the East Bengal 
problem is continuing—and heavMi 
knows when it is going to be over— 
there is no dearth of money. After 
all it will be a book entry. If the 
loan is advanced for that purpose, or 
even from the general Grant, and the 
work finishes in two years instead of 
taking five years, there will be no 
more expenditure and, on the 
contrary, there will be some saving.

Sir, I a^ain repeat that instead of 
rehabilitating these people, who are 
non-claimants, something should be 
done to give them relief. When the 
Government has laimched so many 
schemes—^low-income housing scheme 
and other housing schemes for Gov
ernment officers— Î think the time 
has come when the Government 
should give some help to these people 
by way of loan etc. It will only be 
a book entry and our Ministry may 
reimburse the same as soon as they 
recover the amount, or these houses 
may be transferred to them. It will 
be very wise, it will be very prudent 
and it will also be human if we revised 
the whole scheme and settle the 
instalment issue to the satisfaction of 
those who can afford to pay.

^
3ft t  ^
«TT ^  ^
5W»TT) ^  I ^  TO
yiTT, f t

f w  ^
^  ^  *rr I ^  

f̂ PTT ^  f r

(3RT S
^  SfTm ^  ^

wrf I #■ iftr %
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prr I ^  ^  ^
f  ?TFT ^  5 ^  ^RRg" ^5
I 'v ff fv  im* OTPT (^ m w )
^  '»ilna f  I F̂TT ^ *T^

?ft ^  ̂  ftr ’RfTsr ^  cRTttff
'dti cRvCt^ ^  ^  f̂ RTfilT
% ^  ( ^ )  ^  ^  »rf

^  5pnrr m  ^
!?>?F ^  %ftK 515#
t  I ^  ĤTTW ?irir 55TT t  ^  
f̂t̂ T̂T*T (^FRpfhr) 'T f^

^  #  5?t f ,  ̂
5T̂1r t  ^  RrdWfT %
^  ^  »f ^  ^  ?flT ^  ^

^  ?ftT TT ^  «î  ?T ?rr| ^ ?fk ^  
vr »T 1 ^  ^  I ?rrir 4  ^  ^nrnr

^  rR̂ U 5T]ft '5TRT -»il^al, Hf«T>H 
^  # T  ^  t  3ft 
^  w i  I

’tfer ^  ?TT̂  fe n  w  ̂
VT ft: ^  (TmT ^ )
^  ^  Rf4>lf<5̂ ird I ’, ^  'R  (̂TH ^  TT

*T  ̂ft>m STRTT, m  ^  ̂  T̂RT 5nff 
r̂rar I 4  ^ ^  «rr ?ftT o t  ^

*b^ai ^ iV ^  5 ^ ^  t  ^ #
^  ^  ^  5Ft ? o o ^  ^  ?T^ iTPfft

V90 ^  iTPfV m vsvi ^  ^'V
^*f^, ^  I #  #

(^tmrnr^r) |
ftr g?T fir»f»ifa n d  f ,  ^  ^

^  I ŷ TTvT ^  I  f r  

3ft ft> ^  f , t  ^  «»tt f  •
^  5ft #, ^

I',
^  f t r ^  ^  ftR5 f w  t ,  3ft f i  4  #  

?  TO f , TO fwf^Rft
^  «ITf ^  ^  Tft^ ?T^

Tftfbrgf i

t  5f ir T ^ m ^  ^ t fe r  ^  t  

5ftt ^  3ft ift r^4*iruiM  

?rrf ^   ̂ ?n̂  tt
5T ^  ^

t  ?ftT ^  t  ?T R t

^  ?rf Rr^iiR î ^
«n3T « T ^  t  ^  IT i^ T f^

«it^ ^  r̂ra" f,

=#«rw5T (^=nmf^) %, p r ^
3ft ^ t ^  f,  W ? * T  ^ tT T ^ , 

^  3nr^ MtO<s

«TR̂ t cTwn? ^  cTwr 

^ C 4 M  ^  t  3Tt «f I ^FRT ?rnT q f ^  

Ai$T STQ" vnhr ^  ̂  sTnr i ^ -  
T̂T*ft ^  ^  »rnT f% w ^ 5n*ft 

imrfvT I, ?rfT
t  I «ITT ?f «R?T 1 ^  f^ V lfo r  

<ft ^  ^  =5TTf̂  I 5ETT«r ^

^  ^  3ft ^  3TPRR ^

t^5rrd^ f^rfiR: ( ? r r ^  ^ftm)

^0,000 f^Rpft ?fhc 

(̂ T^TTT) ^  ^  ^  t̂̂ TTW

^  ferr 3TR I ^  5T w  ^  ^

*T^ ^TRt I ^tiO 3nr^ 

5rri3r<t sftt qfr ^  ? f t f^

q?t ^  ^Tpft I 3|^ ?rnf ^  

^  A  ^  ^  T̂RT I
3ft vt^fhfhir %  arr^

f ‘, ^  ?rnT ^  3rni^ |’,

w ?n r ^ R  ,

JTT̂ H’ ^  f , ^
Spft f  I ^  # JT̂

^TOTT ^  ^0,000 5̂ ?t ^HTFT ^TlFTRr

^  ^  ^  t| t , ^  5ft
^  ^  #  ÎTPT pTR

3ft ^  ^  t3[^-

^  ?rtT 3ft ffN:

sn iT  ^  ^  ^  ^  I ?ft
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RrKifor ^  ^  ^  *Tr?ft i
^  ^  ^  ^  f^Tw fr^ ^  *r ^

^TRTI r̂nr̂ T f 4̂>ir<̂ i ^  t  ^̂ srnr
^  5P^ % 5R^ ^  I #  ?T^
^  j  f%  4  *T ^  ^  f^ ra fk ^  ^

•T̂  WWTT # ^T f  I ^
h h h  i% r̂nrr f^rn=^ % t r ^  
W  % 9fhPT ^  ^  ?nf
^  1^ t  ^  aftt

^  fe n " f  ^  ^  'TT^ 

^  ^  ^

^  I % frsr^  (w vm )
I «r«n: f s ;

f  ^  «rrir ^

t  t ' W  #f%5T

^ ¥ f t  ^  ^  ftr<STf^ mcft |, 
A' ^  ^  » fk  ^  f I #f^^T

f  f̂t •THT-^^ 3T^ •T^
^  «T I m x  ??Raft srrof
«fV cT> ?rr3r ift t  i

Wo ^ o  *i Im i (^ T ^  ) :

T ^  (v r̂th ) ?lT5r *V>HI ^
w t  I

t*  ^  ^  «»a T ; 5w n m  ' q ^
r̂ra" ^ W ^  TRf «f T̂TT̂  

^  =̂ TT ^  ^

^ r f w r f ^ m  I T̂TT ^  5TTfir5r ^ i

^  ^  ’̂ iT T^ «rr f r  Jttt

^  I  f% ?  ?T qt^ % snmr
^  ^  irrr ^

t  I ^  w  f w  t  ? ^  ^  t
^  ^  'TTf+'WH ^  ^

?T^ 7lf+'<^?T W ^

»T  ̂ ^T, f^«^tdi»i ^  fr^^
s n ^  TT TT

( ^ ^ )  ^  5rnRR f i r ^  |, ^  
^i|f^T^ ^  I 5nmr,
^  ^  t  I ^rrsr

'»imi ^ f%  ^^-̂ (<1 ^  ?<=(<r̂ l![̂ H 

fH^T<«l) ^  r lT t^

? T ^  ^  ^  If f  I  f%

^  ( <N^>h1 ) t» f̂t̂ TRTJT
^  2?^ t s ^  f ,  ^

^  «T5  ̂ f  HMiq ^TT^ ^

t  ^  t  * ^

% ŝnf T̂PT ^  'TT f̂ TT̂  ^RTf̂ OT
^  *T»l'b) T̂RTPTY %  f^T^ ^ I

«it r*n̂ T*fV : vdH*̂ .! ?TfrT ?Trr tt 
^t?rr ^ ^f^»T <rr^  ^

^  I

: ^TT ^  ^ ftf^  I 

^  '5Trf r<«(l^ ^  T̂3T ^ ^  M^<(  ̂
§  t5T t ,

6lf 5RT ^  ^  +[tdd?TtT^

^  5T ^  ^  i f k

T̂HT ?T^ »T  ̂ fVT
THT f  ^  ? rm  ^ ? r r  ( ^ )  5Frnn
t  (sTRtTfW ^rnr^)
%  ( ? r r ^ )  ^  \o
^ ) 5̂ T 5̂2TRT =̂FTT T̂HTr
fr^ n ft ^  ^  t  ^
^  ^  ^  I ^  t  ^

^  ; r ? [ ^

!TFTT "qi^a I

^ftRT o w <  ^TO ^Srrfw  ̂ W  ^

*T  ̂ ^ srtr fT5̂ rt̂  *r
^  %n  ̂ 3 in ^  ^  ^  f  ?

fpsfT : ?̂1|

*Tî  ^  I

^R1«TO ^  ^  «)d^T ^TT

M f^d I ^ f%  ^  f̂ FiTT f  ft»

cH f̂ ^  ftFT ^  ^?>r T̂K t̂ TTT

^  I



^  TO  fFH  : ^  f W

^  I ^  IT ^  ’TOT f , 4 Ijft ^  ^  ts
im ?rnr  ̂ r̂sprt % t̂rt %

4  =501  ̂i  fv  m i*
^  ift ^  ^  ^  i  
;g^  ^ # ?rrT *  ^
^o qrr ^  Î’ n^n-«rr ^  ^  5Tff ^nrm i 

5iTZRK t  (et*iT)^j

t , ^
^nrft ^  t  I ^  ^

^ ^  ?R5T % ^  i  ^
?imT ^  t  ^

qfTT vfffv T̂PT’T ^  W ^  
t  ^  ^
|, ^  fjTfTOT̂ t % ^rm ^  t
^  <̂NK<»Td  ^
T̂cfTcT I  ?rtT ^  ^

5R^ sFT ^  ?if)r t   ̂^  vtter f
f% ?'HI'I> ^  I .

»rn# ^  ^  ’ ’ •5'' t
ft: ?fw 51 W  "Stw I 5ft5RTt
^rar, * n ^  ^̂ rrsRT % w ^

j f 5 ^  ^ rp r  i  ftf W  
^;r  5n?T-*wA'«T % ^  ’JI 1^*"
1̂  ft; '3’WT ?®» ?w ^1
31  ̂ 3j? ?*  I  ^  3ft *rs^ ^
f  3̂̂ wt t  ?rft5 ^ ^  '“*''•**

t  t  # ?  >11 P>
ifOT ^  t  ' ^  ^  ^  ^  P> t  

(^ R ^ ’H ’TPiPIT)
% ; f ^  1̂ 0 0 ^  
ftrar I  ^  »rra> ^  ism,
% M  *1^ i  ^  ^
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5rt^  ^ m ,  «n>ft ^  fT  ^  
^  t  f% wnr ^  ^
« ?  ( ^ )  ^  ( < ^ -  
inr) < ,̂ nfr ?n ^  ffl»r
H<ftfaife t
?it i»irtt F»r«Rft ^
I  ?nftr ^  »n f ^  ^  ^
^  ant sH ^  ^  t  ^
TT > n ^  5̂iT I ?»n^ ^  ^
«itfT t̂T ^  JJ? ?>9T f r

vmr 35HT I ^  ^
5 #  ^  I

"IT »WtrsJFT Jrrof w
;(ft ftniT
sTTirnra' ^  *1̂  ^  w iiw  ^

I 3Rw^m r, ftRrm , 
urV ?t f t  t ,  t t r  w
^fts^wrar I  ifrr ^
5ftt <n: »m  I :

“It has been decided that no at
tention should be paid to improve
ments, etc., in respect of which 
written permission of the Ciisto- 
dian has not been obtained. 
Where such permission is forth
coming, the property should be 
evaluated as whole as it exists 
now, and fibm this shoiild be 
taken out the value of improve
ments, additions, etc., to arrive 
at the correct evaluatkut of the 
property.”

^rrt ^  ^  ^  ^
#iT f m  I .

1!^ ^  ^  ^  t  ^miT 
^  t  ^  ^  \ wrr t
f^  ^  ^  
|;̂ ,000 HT ,̂®®® ^ 'dH'H ^ ^  ^
m  ^  ^  ^
fkm  ^  f w  I  I

^  I  I ^  ^  ^
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Pf TT t  ^  ^  i  I

f̂t5RT) % ^  ITT
^  (siT̂ rq^ crrq-) «fr i^  TOT ?ftr^  Sto
# ^  ^  ^  fem ft w s^

^  ^  I, qi|# ^  t  ^
? r fw  ^  «ff icinf^ ^

55T!^ ^  w  I ^  sn41f<d)rvg
^ ^  ^  I ^  ^  ^  ^(?nwir)

^ I ^  '>1*1 i«l ^  *T *f»̂ i

qr ?Y Mi4tr<d\  ̂ ^  ifrr 
(?rf^) T̂JRH ^% ^  ^  ^  «fh: ^ ^^  ^  iff I

^  ?R> ?0,0 0 0 ^  % WIT
t  ^  ^  ^  ^  cRR=#t Ht»fV ^  I  
^  5RTt r̂5TT, t  srt % r̂nr 
1 3 [^ ^  (VR^RH) ^  =^11  ̂ j  f%
^  smfriizhr ^
t  «fhc ^  t  ^  ^

<Mal g, 5TO % ^  ^  f
^  F̂T̂ fT i ,  ^  ^  ^   ̂? »n^, 

qi|# mftram ^  f s [  71 
«TR ^  Ti| «rraf, ^  ^  #  ?̂*T

^  I ^  *̂ n̂i ^

\0%oo spt smfrfrzt «Pt '̂V ̂  ^
F̂TT i  ^% 3qRT ^  ^  ^

fr o  I

#’ Srsarpfr 
•«<î di i  \ ?nft ft>^ 1 ^

^  ^rat  ̂ t , ?rr3T
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SJTFT T̂̂ f f̂ r̂r I  ^
S rT tftM * ^  ^  ^  I W  ^  5T

^  m m  f w  I  i% OT =^«ft srnfttot 
^  ^  T^ ?j1t  «Ftf̂ ?r ^  ®PT̂  

^*nr «f> *iid^a ^  ^  ^  f̂ r̂ FTf
I, ^  >ft fk ^  ^ ^  I

^  Pt«^h1 : ^ ?
^  WRT ^  ^  ««HImI

r̂ar ^ I ^  irr? *rflr f  i w r

«rt pTlWRt?PR IT^ ^ ^  7̂

fw^ I
«ct ^  ^  frwn : T5TR ^  ^ -  

?rrf-MHRd iT^TTE  ̂ ^̂ !>tir

f̂t̂ RT) 2FT ^  ^  \3K

cR> 'STRTT 5, ^  f̂t Jf % 1%^
#^TR f, ?Fn: ^  ^ ^

f^ -r r i^ T ^  (^$rgf^) ^  A
^  w 1 # p- # ^

^  ^ I ^  ^  f̂ Ĵ TT f  f%

f̂ ^  (^^) ^  «TT, # f ^

^  5T WRT ( r̂mH- ^ ) —

(r<y«ii«ff) % ^
 ̂ I [̂̂ nr +IH ^ nt»̂4i

t  f¥ #  Pf^  $fRft ^

^̂ STRRT ^  ?TR F̂T5T WR"

*<<«i*f (^nrChr) —
^  »T̂ ^rf^ ̂  ̂
^  ^-*r5rnrt ^  r̂rsr >̂ h1h

S>T f^^l, ^̂ rf?PT *T

OT ^  ^  >ft ^  f  wn.

f̂epcTT  ̂ I ^

^FTR ^MT, ^̂  ̂ t̂R" ^
T ^ t  fHHc W qjq- ^ ^  f ^
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^̂ TRT ‘̂ ><HT -m̂ dT g  I

+^Hi ^i^dT ^
t  ftr q?!r ?nq» ^  («Fnr ^  ^ )  
f îcFrr 3f^ ^  <i<iW[ 'Srnr i

W® 1>® •TTOT ’ ^
^ #  2ft ^  ^  ^  ^  ?r|f ^  I
#  ^  ^  ^  ^  ^  TFRTT f^T^-
P̂TT *mf^4 I

V i  IFfT : ^ . . .

Mr. Depoty-Speaker: 1 will now
put the amendment for reference to 
the Select Cc«nmittee to the vote of 
the House. The question is:

“That the Bill be referred to a 
Select Committee consisung of 
Lala Achint Ram, Shri C. P. 
Gidwani, Shri N. C. Chatterjee, 
Shri Mehr Chand Khanna, 
Shrimati Renu Chakravartty, 
Shri U. M. Trivedi, Babu Ram 
Narayan Singh, Shri D. C. Sharma, 
Sardar Iqbal Singh, Shri Basanta 
Kumar Das, Dr. Ram Subhag 
Singh, Shri M. L. Agrawal, Shri 
Hem Raj, Sardar T. S, Akarpuri, 
Shri B. P. Jhunjhunwala, Shri 
Ranjit Singh, Shri N. C. Kasliwal. 
Shri Krishnacharya Joshi, Shri 
J. K. Bhonsle, Shri Bahadur 
Singh, and the Mover, with ins
tructions to report by the 
1st December, 1956.”

The motion was negatived.

Mr. Deputy-Speaker: I will now 
put the original motion to the vote of 
the House.

The question is:

“That the Bill to amend the 
Displaced Persons (Compensation 
and Rehabilitation) Act, 1954, be 
taken into consideration.”

The motion was adopted.

(Compensation and 1196 
Rehabilitation)
Amendment Bill 

— iAmendrrtent of section 2)
Pandit Thakur Das Bhargava: I

beg to move:
(1) Page 2, line 10—

Clause

after “has not been” insert 
“actually”
(2) Page 2—
(i) line 12, after “Act” insert:

“and further includes any such 
claim registered in respect of 
pr(^erty held in trust for a public 
purpose of a religious or charitable 
nature” ; and

(ii) after line 13 add—

‘ (iii) in clause (e), the words 
“but does not include” and part 
(ii) shall be omitted.’

(S) Page 2, line 12—

after “Act” inseH:

“including the claims of allottees 
of agricultural land wh6 for any 
reasons whatever were not given 
the lands allotted and whose 
claims to compensation for rural 
houses were rejected as a result 
of allotment of agricultural land” .

(4  ̂ Page 2, line 12—
after “Act” insert:
“and further includes the veri

fied claims of fiie refugees now 
living in Bharatpur and Alwar 
areas in Rajasthan to whom 
evacuee lands were leased out but 
whose claims were rejected on 
account of allotment of evacuee 
lands as also the claims of all dis
placed persons in Rajasthan who 
were not allowed to file their 
claims for compeisation in respect 
of rural houses on the ground that 
they were allotted evacuee lands 
for more than four acres after 
their claims are called and 
verified” .
Mr. Depoty-Speaker: These amend

ments are before the House. '
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^  ^  A ^  ^  i  1 #

^ Î RT ^  ^  ^

^  ^  ^TW ^

ferr îrnT i

^  ^ ^  ^ % 

Ml̂ *t» (^iq'Jifn+ X‘T»K) % r̂ dH

(srtrt) ’S’, ^  ^

^  I OT — UKY # —
^ Ri«̂ 4d; 5  «TT  ̂lift

«TT f% ^  ^

WTT I ^  ^  1%#^

^  fw t j  ^  I  I f  ^rk# ^TT  ̂ ^  

?RT I

# ^FTf^ ^  ^
^  ^  f^<4i *rr,
^  ^  fH^Wd ^  ^  ^

f  I A ̂  -̂ l̂ aT f

(flwwK) ^  WTT

•T  ̂ fOT R̂T "f I F̂;̂  ĉ T îTt?

^  ^  ?TT̂  ^  I ^ 4 *fe #

^  ^  ^ ^ f̂ T̂ FFR*
^  ^  ^  î*ft t ,  sp)' x^

3̂tt̂ t « fk  ^  ?  ?rk WTT 
5TTW I ih  #  ^̂ rrO vrnf^nfi^ 
^  I ^  ^ f% ^

^  ^  Ri+wd «fr, ^  ^  «fr I mK 
fa fw <  w  ^  ^

r̂̂ RT ^n^, ^  ^  t r ^

( m s ^ )  ^  ^  ^  wir  ̂ »T^ w  

% ^WFT % (Tf^^nrr) 3̂TT
»̂T*T ?t1t  ^  vrMlql

VTinr 5̂Tr*i?r i

iS|[T tJpSTT : «RT# ^Fn", 
^  ^  5RTW  ̂  ̂ I

^  ( ^ ? f^  ) ^  
^ 5R̂  f^rWt (y^<if^«MO)

TO m f  t  ^  
fm  ̂ « tf^  3TfT ^  T̂HT̂
«T I ̂ 3 ^  STNZhr
(SF3TRT

«ft ^  ^  
( ^ )  ^  (snrrf^) ?T • 

^  I

^  T̂!Tr : ^TFR ^
T̂RTT, ^  ^ ?ITT ^  ^  i  I

^  =^7R*T ^  %#2r: F̂iriV

4t ifh: <TT I ^
^ ^  ^ A fert ^  srnrff
^  ^  t  I ^  ?T5r

^  ^  I ̂  ̂  ^  ^  f —

vtr  ^  ^  ^  ^  ^   ̂ ^

^  iTFT̂ TH ^
f , ^  ^  ^  ^  T̂RT I ^

A A (̂ JTOT̂ff) #FTOff ^
^  ^  ( W ^ )

t̂ TT ^ ^  ^  ^  ^  T̂TTTT
w rf^  «TT, ^qiO ftrf?R^ ^  r̂T?TT 
^rrf^ I

^  f  ?Ttr ^  ’rfNrv^ (yi^srfNv
^  %) WPU l [ j f^

>̂̂ 5TT "ql^ni f  f¥ ^  ^  ^  ^  t;̂
I  I i|»T # T̂Rfff ^  f  I ^  

^  ^  ^  ^

T̂Fmit F̂t  ̂ f, # «ft fWr?ft 
% ^ ^  ws^i ^?rf^  ^  f  I

^  pPPTFft : ^  ^  ^ p -
iprrr f  i ?nR w t  t̂̂ sit r̂nr
?ft ^  ^  cTIXhi) ^ I

*i(«d oi^^ ^RT T̂FT*r : ^
% f  I

^3^n®w t̂pN'^tt̂

5ffk ^  tm s f i  ^  ^
^ ŜTTT, NOTTS’ ^  ?ft ^
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^  ^  fFfT : fe ff  4
W  «TT I ^  t  ^ WTf ^

^  ^  ^  «rr I ^  ^
^  ^  ^  I A

^  ^  *rnr ?r§r i
^  ^  ^ ^  ^  ^  ^  
^  ^  ^  ^  ^
^  5 >TT I $  wi i

^rrt f  , ^  Tie'll
^  r?ff*id̂ d-ŝ  (qfr^rroff) #  ^
^  #F«rmf ^  ton ft ^  ^
^+*1, ^  ^  v fffv  ^
^  WTT ^  T̂iRRiT f  I

Mr. Deputy-Speaker: The question 
is:

Page 2, line 10—
after “has not been” insert 

“actually” .
The motion was negatived.

Mr. Depaty-Speaker: The question
is:

Page 2— _
(i) line 12— ^

after “Act” insert:

“and further includes any such 
claim registered in respect of 
property held in «tnist for a 
public purpose of a religious or 
charitable nature” ; and

(u) after line 18, a d d -

*(iii) in clause (e) the words 
“but does not include” and part
(ii) shall be omitted.’
The motion was negatived.

Mr. Depaty-Speaker: The question
s:

Page 2, line 12—
after “Act” insert:

“including the claims of allpt- 
tees of agricultural land who for

any reasons whatever were not 
given the lands allotted and 
whose claims to compensation for 
rural houses were rejected as a 
result of allotment of agricul
tural land.”

The motion was negatived.

Mr. Depaty-Speaker: The question
is:

Page 2, line 12—
after “Act” insert:

“and further includes the veri
fied claims of the refugees now 
living in Bharatpur and Alwar 
areas in Rajasthan to whom eva
cuee lands were leased out but 
whose claims were rejected on 
account of allotment of evacuee 
lands as also the claims of all dis
placed persons in Rajasthan who 
were not allowed to file their 
claims for compensation in res
pect of rural houses on the groimd 
that they were allotted evacuee 
lands for more than four acres 
after their claims are called and 
verified” .

The motion was negatived.

Mr, Bepaty-Speaker: The question
is:

“That clause 2 stand part of the 
Bill” . .

The motion was adopted.

Clause 2 was added to the Bill. 
CUuse S (Amendment of section 11,)

Pandit Thaknr Das Bhargava: I
am moving amendment No. 6.

»Ir. Depaty-Speaker: It is in
rwpect of clause 2. The hon. Member 
did not move it then. I have passed 
the clause.

Pandit Thakar Das Bhargava: I
missed it due to over-sight.

Mr. Depaty-Speaker: I have every 
sj^pathy for the hon. Menber and 
his amendment, but I am helpless. TTie 
clause has been voted upon by the
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[Mr. Deputy-Speaker]
House. How can I go back to the 
amendment to that clause? Is the 
hon. Member moving his amendments 
Nos. 7 and 8 to clause 3?

Pandit Thakor Das Bhar^^va: Yes, 
Sir. I beg to move;

(i) Page 2—
for clause 3 substitute:

”3. In section 11 of the principal 
Act, for sub-section (2), the , 
following shall be substituted, 
n^unely: —
“ (2) Any sum recovered from tht 

comp^sation of any claimant in 
respect of any payment made before 
or after the commencement of the 
Displaced Persons (Compensation and 
Rehabilitation) Act, 1954, in respect 
of maintenance allowed to displaced 
persons shall be refimded to the 
claimants and no such recovery shall 
be made in future in respect of main
tenance allowance paid by the Gov
ernment.”

(ii) Page 2, line 15— 
add at the end:

“and shall be deemed to have 
always been omitted and if any 
amounts in respect of payment of 
maintenance allowance have been 
recovered from any claimant such 
amount shall be refunded to him.” 
The hcffi. Minister has agreed to xht 

refimd of the maintenance allowance. 
So, he can choose either of these two 
amendments for the acceptance of the 
House.

Mr. Deputy-Speaker: Tiiese amend
ments are before the House.
15 hrs,

^  rft

(n̂ rTTT w )  «rr

^ ? U  w?rr 
^  fe n , ^  t

Tn irrf ^

I, ^
^  ^TFnf ^
?TPTT ^  ^  A ^  ^

cfhTR g I

Pandit Thakur Das Bhargava: How
wiU he do so? He has no authority. I 
am giving him the authority. Suppos
ing you do not get the power. How 
will you refimd? you will not be able 
to refund even if you are minded to 
refimd. Accept any of these amend
ments and then you will be able to 
refund.

Mr. Depnty-Speaker: If the law
requires that maintenance allowance 
is also one of those debts-----

Shri Mehr Chand Khanna: No long
er it is required. We have got the 
amendment. I have examined the 
question. I do not think there will be 
any difficulty.

Pandit Thaknr Das Bhargava: When 
it has been recovered, how can it be 
refunded?

Mr. Depnty-Speaker: He will have 
the matter looked into and if he re
quires an amendment of the particular 
law, he will bring forward one.

Pandit Thakur Das Bhargava: 
When we know that he wants to re
fund, the money he has taken, I am 
only arming his hands. How will he 
be able to refund if he has no power?

Mr. Depnty-Speaker: I think he has 
not examined the point in that li^ t , 
so far as I can see.

Pandit Thakur Das Bhargava: He
should have examined.

Mr. Deputy-Speaker: Does the hon. 
Member want me to put these amend
ments to the House? '

Pandit Thaknr Das Bhargava: Yes.
Shri Mehr Chand Khanna: Mainte

nance money is not covered by the 
definition of public debt. The question 
does not arise.
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Pandit Thaknr Das Blmr^va: How
will you refund unless you have 
powers? He has recovered. The only 
way to refund is to take these powers.

Shri Mehr Chand Ktaanna: I have 
given an assurance as to what the 
intention of the Government is. If I 
find myself placed in any difficulty, I 
shall certainly bring forward an 
Amending Bill before the House.

Mr. Deputy-Speaker: The question 
is:

Page 2— 
for clause 3, substitute:
‘*3. In section 11 of the principle 

Act, for sub-section (2) the fol
lowing shall be substituted,— 
namely:—

‘*(2) Any sum recovered from 
the compensation of any claimant 
in respect of any payment made 
before or after the commence
ment of the Displaced Persons 
(Compensation and Rehabilita
tion) Act, 1954, in respect of main
tenance allowed to displaced per
sons shall be refunded to the 
claimants and no such recovery 
shall be made in future in res
pect of maintenance allowance 
paid by the Government”

The motion was negatived,

Mr. Depoty-Speaker: The question 
is:

Page 2, line 15— 
add at the end:
*‘and shall be deemed to have 

always been omitted and if any 
amounts in respect of payment of 
maintenance allowance have been 
recovered from any claimant such 
amount shall be refunded to 
him.”

The motion was negative^

Mr. Depaty-Speaker: The question 
is:

**That clause 3 stand part of the 
Bill.”

The motion was adopted

Clause 3 was added to the Bill.

Clauses 4 and 5 were added to Ihe 
Bill.

Mr. Depaty-Speaker: 1 seek the
permission of the House to take an
other five minutes so that we can 
finish this and sit after Five for this.

Clause 6— (Insertion of new section 
20A)
’ Sliii Mehr Chand Khanna: During 
the course of the discussions, it was 
brought to my notice by Pandit 
Thakur Das Bhargava that there was 
some lacuna. I have had the matter 
examined. 1 propose an amendment 
like this. I beg to move:

Page 3, lines 3 and 4—
for 'lias made an application” 

substitute: “is entitled to the res
toration of any evacuee property 
on an application made by him 
in this behalf”
I do not want to make any speech 

because this matter has been discuss
ed threadbare.

Pandit Thakur Das Bhargava: Will 
these woi'ds remain: ‘notwithstanding 
anything contained in the Evacuee 
Property Act’? If these words re
main, the amendment of the hon. 
Mipistej;, lu spite of his best Irten- 
tions will be infructuous. Remove 
these words and put in the other 
words so that it may be effective.

Shri Mehr Chand Khanna: I have 
discussed this with my legal pundits. 
I have no difficulty.

Pandit Tiiakor Das Bhargava: I hes- 
I will move all my amendments relat
ing to clause 6. In spite of my per
suasion, the hon. Minister has not 
been able to accept my amendment.

I beg to move:
(i) Page 3, line 3—
before “Where any” insert:

“Subject to the provisions of 
section 16 of the Administration 
of Evacuee Property Act, 1950”
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[Pandit Thakur Das Bhargava]
(ii) Page 3, lines 10 and 11—

omit “notwithstanding anything 
contained in the Evacuee Proper
ty Act and this Act”
(iii) Page 3, hnes 10 and 11—

for “notwithstanding anything 
contained in the Evacuee Proper
ty Act and this Act” substitute 
“subject to the provisions of the 
Evacuee Property Act and this 

Act”
(iv) Page 3, line 12— 

add at the end:
“in cases where an order for 

restoring the property has been 
passed under section 16 of the 
Evacuee Property Act or where 
the Civil Court has held the eva
cuee or his heir is entitled to the 
restoration of the property”
(v) Page 3—

omit lines 24 to 30.

Mr. Deputy-Speaker: The question

Page 3, line 3—

before “Where any” insert:

“Subject to the provisicms of
16 of 1he Administration 

of Ev^uee Property Act, ItSO” '

The motion was negatived.

Mr. Depaty-Speaker: The question
is:

Page 3, lines 10 and 11—

Omit “notwithstanding anything 
contained in the Evacuee Property 
Act and this Act”

The motion was negatived.

Mr. Deputy-Speaker: The question 
is:

Page 3, lines 10 and 11—
for “notwithstanding anything 

contained in the Evacuee Pro
perty Act and this Act” subtti^

Rehabilitation) 
Amendment Bill

tute “subject to the provisions 
of the Evacuee Property Act and 
this Act”

The motion was negatived.

Mr. Depnty-Speaker: The question

Page 8, line 1 2 -  

add at the end:
“ in cases where an ord ^  lor 

restoring the property has been 
passed under section 16 of the 
Evacuee Property Act or where 
the Civil Court has held the eva
cuee or his heir is entitled to the 
restoration of the property”

The moHon was negatived,

Mr. Deputy-Speaker: The question

Page 3—
omit lines 24 to 30.

The motion u>as negatived.

Mr. Depnty-Speaker: The question 
is:

Page 3, lines 3 and 4 -

foT “has made api^ieation'* 
substitute . . . .

Pandit Thakur Das Bhargava: I
rise to a point of order. When these 
amendments have been lost, no 
amendment on ttie same point can
be accepted.

Mr. Depnty-Speaker:
different amendments.

These are

Pandit Thakur Das Bhargava: The
same amendment; kindly see.

Mr. Deputy-Speaker: 1 have seen
Just now, the hon. Member was of the 
opinion that unless these words are 
r e m o v e d ,  t h e  a m e n d m e n t  w o u l d  not 
b e  e f f e c t iv e .  N o w ,  h e  s a y s  t h e y  a r e  
identica>L
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Pandit Thakar Das BharcraTa: These 
were identical ameidments and not 
comulatively which have been 
affected.

Mr. Deputy-Speaker: I do not agree 
with the hon. Member, I am sorry.

The question is:
Page 3, lines 3 and 4,—
Pandit Tliakur Das Bhargava: I

want to raise another point of order. 
This point is of vital importance. If 
you accept the am«idment of the hon. 
Minister, it would mean that the pro
visions of the other Act which we 
have just passed will not be effec
tive. After all, I witiidrew my amend
ment there on the supposition that tiie 
hon. Minister will move the r i^ t  
amendment. The relevant sections of 
the Evacuee Property Act can only 
be effective if these provisions are 
given effect. It would mean» if you 
accept this amendmwit, if the Govern
ment is of the view that property 
should be restored without any en
quiry, the property will be restored, 
if you do not take away these words 
^notwithstanding anything contained 
in the Evacuee Property Act’. This 
will introduce a change in the law 
that we do not want to accept unless 
you give a proper procedure in the 
Bin. It will not be fair to accept this 
amendment

Mr. Dcputy-Speaker: This is not a 
point of oi^er. Pandit Thaktir Das 
Bhar^va is afraid of the effect that 
it win have. His complaint is this. He 
withdrew his previous amendment on 
the undertaking that an amendment 
win be brou ^t forward, and that the 
Government has not kept that pro
mise. That is a different matter.

Pandit Thakar Das Bhargava; This 
amendment has not been circukted 
We have not had time to consider 
and suggest amendments.

Mr. Deputy>Speaker: Ttic tion.
Member win realise that I cannot help 
him in situation.

Paadlt Thakar Das Bliargavm: The
rule is that an amendment given on 
the same day is not accepted because

M«nbers have no time to suggest 
amendments to that amendment. 
What rule is applicable in my case 
should be applicable in aU cases.

Mr. Deputy-Speaker: By agree
ment, we decide to waive that notice. 
Govem m ^t said that they wiU bring 
forward the amendment and the hon. 
Member agreed to withdraw that 
amendment

Pandit Thakar Das Biiargava: I
wanted to see a proper amendment.

Mr. Depnty-Speaker: That is not
possible now.

The question is:

Page 3, lines 3 and i —
for 'lias made an application*’ 

substitute “is entitled to the res- 
tOTtion of any evacuee pitq)erty 
on an application made by him 
in this behalf*

The motion was adopted.

Mr. Deputy-Speaker: The question
is :

“That clause 6, as amended, 
stand part of the Bill.”

The motion teas adopted
Clause 6, as amended, was add€d to 

the Bill
Clause 7.— (Substitution of new aec  ̂

fion for section 21)

Pandit Thaknr Das Bhargava: I
beg to move:

(i) Page 4 -  *

omit lines U  to 21

(ii) P*ie 4 -  

o m t t l in c B a t e M .
Mr. Oepatr-Speaker: The quw^on

is:
Page 4,—

Omit lines 12 to 22,
T h e  m o t io n  w a s  n e g fa H v e d .
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Mr. Depnty-Speaker; The question 
s:

Page 4r-
omit lines 23 to 26.

The motion was negatived.

Mr. Depnty-Speaker: The question
is:

“That clause 7 stand part of the
BiU.”

The motion was adopted

Clause 7 was added to the Bill.

Mr. Depnty-Speaker: New amend
ment No. 16.

Pandit Thakar Das Bharsrava: I
beg to move:

Page 4, after line 26, insert:
“7A. In sub-section (2) of sec

tion 40 of the principal Act.
(i) in clause (f), the following 

words shall be added at the end, 
namely:

*but in such valuation the value 
of buildings or part of buildings 
constructed by tiie claimants or 
allottee shall not be included; and

(ii) in clause (j), the follow
ing words shall be added at the 
end, namely:
‘including fixation of instalments 

which shall not be less than twelve 
annual instalments*. *’

I have already made my submis
sions. I would only refer to one point. 
As we are pressed for time, I do not 
want to reply to all the arguments 
made out by the hon. Minister. But, 
I must say that he has not been fair 
to the Advisory Board or myself. He 
will find no reference to tikiis question 
of twelve instalments there. He has 
forgott^ as a matter of fact that ac
cording to our formula, the price of 
the properties would not have been 
half as much. We said five annual 
instalments plus the original six. If 
the price had not been increased to

this extoit, five instalments might 
probably have been sufficient With 
this increased price to an unconscion
able extent, to say that the Advisory 
Board is responsible i s . . . .

Shri Mehr Chand Khanna: I never 
said so.

Pandit Thaknr Das Bhargava: You
take the responsibility. I do not want 
to take the time of the house in r ^  
lying to the other matters. I shall only 
say that he ought not to be so hard
hearted towards non-claimants. He
ought to consider the question from 
the correct stand point and see that 
this amendment is accepted. He has 
not even givei a proper reply in this 
matter.

Mr. Depnty-Speaker: The question

Page 4—
after line 26, insert:

*7A. In sub-section (2) of section 
40 of the principal act—

(i) in clause (f), the following 
words shall be added at the end, 
namely:

n ût in such valuation the value 
of buildings or part of buildings 
constructed by the claimants or 
allotte shall not be included; and

(ii) in clause (i), the following 
words shall be added at the end, 
namely:

‘including fixation of instalments 
which shall not be less than 
twelve annual instalments’.”

The motion was negatived.

Mr. Depnty-Speaker: The question

“That clause 8 stand part of the 
Bill”

The motion was adopted. 
Clause 8 was added to the Bill. 
Clause 1, the Enacting Formula 
and the Title were added to 

the Bill.
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Shrl Mehr Chand Khanna: I beg to
move:

*That the as amended* be 
passed”
Mr. Depvty-Speaker: The question

is:
“That the Bill, as amended, be 

passed”
The motion was adopted.

TRAINMADRAS-TUTICORIN 
DISASTER

Mr. Depaty-Speaker: We have got 
two hours for this. I have already 
received about half a dozen chits, and 
I am sure as many more would be 
anxious to speak. So, we shall have 
to place a limit on the speeches. I hope 
15 minutes for the leader and ten for 
others will do.

Shri Frank Anthony (Nominated— 
Anglo-Indian): It depends on the 
contribution they make.

Shri Vallatharas (Pudukkottai): 
Yesterday it was stated.............

Mr. Depaty-Speaker: If the House 
agrees to sit, I have no objection.

Shri Veeraswainy (Mayuram— R̂e
served—Schedule Castes): The House 
has already consumed 15 minutes.

Mr. Depoty-Speaker: Is the House 
agreeable to sit longer?

Some Hon. Members: No, no.
Mr. Depaty-Speaker: The sense of 

the House is that it is not prepared 
to sit longer.

Some Hon. Members: We are pre
pared to sit longer.

Mr. Depnty-Speaker: Let the hon. 
Member proceed and we will see. I 
hope he will be able to finish his 
speech within 15 minutes.

Shri Vallatharas: I solicit your
permission to initiate the discus
sion on this topic, namely the situa
tion arising out of the accident to the 
Tuticorin Express on the morning of 
the 23rd November, 1956.

First of all, I express my heartfelt 
feelings of gratitude and indebted
ness to the leader of the House for 
agreeing to a discussion on this mat
ter, and also to the Hon. Speaker who 
was so kind to have it at the earliest 
opportunity possible. I am also 
indebted to this House in the sense 
that this House was able to appreciate 
with the greatest sympathy and with 
due regard the feelings of the people 
in tiie South who are immediately 
affected by this accident.

At the end of four years of our 
parliamentary life we have reached a 
very critical stage in which depart
mental integrity and efficiency have 
come to be gauged. Difference of 
opinic»i in the Cabinet and with the 
Prime Minister may lead to resigna
tion of Ministers. Political issues of 
grave importance may also lead to 
resignation of Ministers, but in this 
csise an incident in which certain 
lives were lost through an accident to 
the railway carriages has be«i the 
cause for the resignation of a Minis
ter and the creation of an atmosphere 
in which this House has begxm to 
feel already how to get things repair
ed and maintained in full utilitarian 
service to the public in future.

Personally I am not endowed with 
such efficieicy as would suit the situa
tion. In this country everywhere we 
hear of serious floods in which several 
villages and masses of people have 
been swept away over night In other 
cases there are incidents and inci
dents—in the air, for example, and in 
factories in which lives were lost. 
There were cases in which the vaga
ries of Nature which could not be 
controlled by human agencies were 
responsible for the havoc done. But 
I must emphasize the fact that under 
no circumstances can we ever tolerate 
the vagaries of human beings or hu-m 
human institutions in which human 
species are employed as servants 
to render service to hi^aity. 
That is why feelings run 
high. Our feelings, though great in 
respect of the devastations on the




